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Purchasing Power of Rupre

4151. SHRI MADHAVRAO GCIN-
DIA: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that the
purchaging power of the rupee hai
ulready dipped yet another new low
and touched 20 paise during July
this y#ar with 1960 as the base year;
and

(b) if so, whether a further devalu-
dtion of the# Rup®e is under considera-
tion®

THE MINISTER OF FINANCE (SIIRI
PRANAB KMUKHERJEE): (a) Thr
All-India Consumér Price Index ior
Industrial Workers’ (1960=100§ moved
up from 470 in June 1982 to 478 in
July 1982. Correspondingly the do-
mestic purchasing power of the rupe:
measuried as a reciprocal of the Con-
sumer Pric# Index came down from
2128 paise in June 1982 to 20.92 paise
in July 1982.

ib} No, Sir.
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Production of Jute and it purchase by
Jute Corporation of India

4152. SHRI AMAR ROYPRADHAN:
Wiil the Minister of COMMERCE be
pleased to state:

(a) the quantity of jute produced
by the jute growers during the sea-
son;

(b) the quantity jute purchased by
the Jute Corporation of India from the
jute growers and what was the n»ur.
chase price of jute;

(c) the names of the jute mulls
which are still closed or locked out
and the number of workers involved in
each mill and what steps have been
taken for the reopening of these mulls;

(d) whether Government have re-
ceived any suggestion from the repre-
sentatives of jute workers and trade
Unions to solve the crisis between jute
worker and the jute mills owners; and

(e) if so, the details thereof and the
action taken so far by Government
thereon?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMERCE
(SHRI SHIVRAJ V. PATIL): (a) The
combined jute and mesta £rop during
the year 1982-83 Jute season is expec-
ted to be about 60/62 lakh bales.

(b) During July to October, 1mg2
(upto 25-10-82), JCI has purchased a
total quantity of 6.62 lakh bales inclu-
ding 1.45 lakh bales under commerciai
operation. Procurement under price
support operation has been made al
itatutory minimum price of*Rs. 175
per quintal (ex-Assam) fixed by the
Government of W-5 grade for 1982-81
jute season.

(#) A statement is attached.

(d) and (e). Some of the jute work-
#rs’ unions have expressed concern
over the continued lock-out in the jute
mills. Labour being a state subject, it
was not possible for the Central Govt.
1o intervene directly in the matter.
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same wl jute mills stitl closed/lacked-mut

1. Empire Jute Co. Ltd., Titagarh.
Liouri Shankar Jute Mills Ltd., Jagatdal

R

Ganges Jute Mfg. Ltd., Hooghly.

=2

Eastern Mfg. Col. Ltd., Titagarh.

Kamarhatty Jute Mills, Kamarhatty.

H. Hashimara Industries Ltd. (Jute). Jagatdal.

5. Morth Briik Co. Ltd., Hooghly
1o.  Kankinarah Jute Mills, Kankinarah.

The locked-out mills are private
mills. Labour being a State subject it
would not be possible for the Central
Govérnment to intervene directly - in
the matter, However, Goveripnent is
keen that jute industry’s problems are
solved as early as possible. The fol-
lowing ameliorative measures aimed
at stimulation of demand for correct-
ing supply-demand situation as far as
possible, have already peen taken:

1. Continuous grant of CSS on
export of jute goods.

2. Purchase of substantial guanti-
ty _of jute bags from mills
through DGS&D from time to time
under Essential Commodities Act
at cost-plus prices after linking it
with purchase of raw jute from
JCI, so as to restor¢ buoyancy in
jute goods market.
jule

3. Compulsory use of new

bags for packing cement.

4. Persuading other user depart-
ments to use more Jute bags for
packing of fertilizers/ sugar and
foodgrwins.

MOVEMBER ¥, 1982

requisite  infarmatiun

Maffar [Thandra Jute Co. Ltd., Ksnkinarah.

Ludlow Jute Mills Ltd., Changail, Howrah.
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5. Grant of letters of intént for

setling up of 100 per cent export ori-

ented units for manufacture of new
products.

6. Active participation of §TC in
export of sacking under a consor-
tium arrangement.

7. Active participation in pegional
and international level inter-Gow-
ernmental glelibsrations to =onsider
measures for stabilization of pricss
and supplies of jute and jute Ppri-
ducts and promotion of an Intern.-,
tional Jute Organisation for eni-
bling corrective actions on global
fronts consistent with the intarests
of both producers and #onsumerg af
jute goods.

Ther# has been improvemint in cun-
ny market from later part of Septesi-
lier onwards. Prices of both hessimmn
and #sacking have firmed up. Recent
decision of Govt. to procure gubstan-
tial quantity of B. Twill under Z=.C.
Act of cost plus pricl§ within a short
period of two months of October &
November, 1982 has algo stitnulated
the market. The Jute mills have stop-
ped distress selling. Mills remaining



125 Written Answery

closed due to various factors including
financial difficulties are showing xeen-
nims for reopening and in fact some of
them have already resumed working

and few others are likely to reopen-

in near future.

Allegid Involvement of Government
Officials in Smuggling

4153. DR. A. U. AZMI: Will the
Kinister of FINANCE be pleased to
statie:

ia) whether «'ustoms authorities
huve registered a case under the ('us-
toms Act, 1962, against four Heads of
Departments of U.P. Government and
their subordinates of alleged involve-
ment in smuggling of goods into th#
couniry from Nepal borders;

(b) if so, full details of thi case
together with the action taken thereon
and the modus operandi in the matter;
and

(cy the present position of th& case?

THE MINISTER OF STATE IN TIIE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) to (c)
On the 22nd March, 1982 the Custonis
authoritigs in Lucknow received infor-
mation that one Shri S. S. Srivastav:,
proprietor of a photographic concern
at Calcutta, had supplied iilegally im-
ported cameras and other photographic
=quipment to the Uttar Pradesh Gtate
Government Departments of Tourism,
Information, Archaeology and Central
Institute of Medicinal and Aromatic
Plants.

Shri S. S. Srivastava, who was wup-
prethended on the 23rd March, 1982,
denied having supplied the goods.
However, search of his brief case re-
sulted in the recovery of documents
revealing that he had in fact supplied
the photographic equipment to the
above departments.

Letters were thereafter issued by
the Customs authorities to the ~oncer-
ned State Government departments to
hand over the offending goods for ac-
tion under the law.

KARTIKA 14, 1904 (S4KA)

Written Answers £,

Appropriate proceedings are oeilg
initiated under relevant provisions of
the Customs law with respect to the
offending goods and against the p#r-
sons found to be prima facie concern-
ed in terms of section 112 of the Cus-
toms Act, 1962.

Objections by Importing Countrie®
against Export Kems

4154. SHRI K. A. SWAMI. Will the
Minister of COMMERCE be pleastd !c
state;

(a) whether any objections have
been raised by the importing countries
against some of our export items on
grounds of non-compliance with their
environmental standards; and

(b) if so, the details of the orodurts
and the nature of objections?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMERCE
(SHRI SHIVRAJ V., PATIL): (a) Go-
vernment is not aware of any such
objectionis raised by importing count-
ries against Indian export items on
grounds of non-compliance of enviv.
mental standards.

(b) Dves not arise.

News-item Captioned *“Vayudoot i=
making Castles in the Air”

4155. SHRI S. M. KRISHNA: will
the Minister of CIVIL AVIATION k&
pleased to state:

(a) whether it is a fact that the va=-
yudoot has not been found suitable
and economically viable to serve a=
a feeder service;

(b) if so, the reason# for the same;

(c) if not, whether his attention has
heen arawn_to a press report in the
Hindustan Times of 3rd October, 1982
under the heading “Vayudoot :s 1nak-
ing castles in the air”; and

(d) .if so, his reaction in thg matter?





